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(Open Court)

TENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.,

Allahabad this the 04th day of March, 2004,

Original Application Ne., 212 of 1998,

Hen'ble Mr. Justice S.R. Singh, Vice-Chairman.
Hon'ble Mr. S.C. Chaube, Member—- A. ?;///

Bhagirathi Pandey, ., . DS LY
a/a 38 years, S/e Sri Dwarika Pandey

R/® Vill. and Pest- Karanpura (Khajni) ;
Distt. Gerakhpur. Candidate fer the pest leof

EDBPM, Karanpura in the Distt. Gerakhpur.
esesessssApplicant

Counsel for the applicant := Sri Avanish Tripathi

YL RS US

l. Union of India through the Secretary,

D.G, Department ef Posts, M/e Cemmunicatien,
Dak Bhawan, New Delhi-110001.

2, Chief Post Master General, U.P. Circle,

Lucknow °
3. P.M.G, Gerakhpur Region, Gerakhpur.

4., Sr. suptd ef Pest Offices,
Goerakhpur Divisien, Gorékhpur.

5. Sri Ram Ashish Tripathi,
S/® Sri Kali Prasad Tripathi,
R/e Vill. and Pest- Bharehia, Pested as EDBPM,

Karanpura (Khajni)Distt. Gerakhpur.
eesesesssReESPOndents

Counsel for the respondents :- Sri S. Chaturvedi

ORDER

By Hoen'ble Mr., Justice S.R. Sin R. VO

The name of the applicant was spensered by the

Empleyment Exchange feor appeintment the pest ef EDBPM,

Karanpura (Kha jni), Distt. Gerakhpur Apart frem the

applicant/twe other names were spensered by the Empleyment




.
N
a0
0

Exchange. Besides the name spensered by the Employment
Exchange ene candidate namely Sri Ram Ashish Tripathi
(Respendent no. 5) had directly applied pursuant te the

said advertisement, The respendents instead ef making
selection frem amengst the candidates spensered by the
Empleyment Exchange and those whe had applied directly,

gave efficiating gharge t® Sri Ram Ashish ﬂripathi
(Respendent ne. 5). In the ceunter affidaéit it 4is

alleged that the candidates sponsered by the Empleyment
Exchange belenged te one and the same family and with a

view te secure employment to one ef:the three spensored

by the Empleyment Exchange the other twe can&idates namely
Sri Santosh Kumar Pandey and Sri Sachidanand Pandey

submitted their incemplete applicatiens and, therefere,

"the selection precess ceuld net be cempleted". Respendents
have placed reliance on medified instructions 16=-A issued ;
pursuant te the decision in the matter of Excise {
Superintendent, Malkapatnama, Krishna District, Andhra
Pradesh Vs. K.B.N. Visweswara Rae and ethers 1996 (6) Scale 670
in suppert of their cententien that if the effective number of
candidates respending is less than 3, the vacancies

will be re-netified te the Empleyment Exchange and advertised

calling fer neminatiens etc., within 15 days and all
the candidates offering their candidature will be

|
considered in accerdance with the instructiens issued from

time teo time. The total number of candidates being 4, the
respendents were bound to select one of the candiates
fulfilling requisite qualificatien en the cut of date. Mere
fact that the applicatiens of twe candidates were incemplete
would be no greund te re-netify the vacancy en the greund

that number of effective candidates was less than three.

2, In the circumstances, therefore, we dispese of the

eriginal application with a directien to the Senier
Superintendent ef pest Offices, Gerakhp (Respendent ne., 4)
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ée complete the selectien from amengst the spensored
candidates and those whe responded te the public advertise-
ment and submitted their applications directly and appeint
the suitaple candidate on the basis of merit. It gees
without saying that on appeintment, the officiating

arrangement will come autematically to an end.

39 There wilil be ne erder as te cests.
/«uAgL &Re-)
Member= A. Vice=Cha ¥tman.
/Anand/




